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rangement o'f supplying ram materials to the 
small scale sector. 

SHRI TRANAB MUKfiERJEE: Sir, I 
wirTpass oh trTIi question to my colleague 
in the Ministry of rfTdustry. 

MR: CHAIRMAN: Last question. Mr. 
Reddy. 

 
SHRI PRANAB MtTKlIERJEE:   Sir, we 

get some figures from various con- 

suming indusTrles^-scmetimes from the 
DGTD and sometimes from the user 
industries. TV "depends on the actual 
production activity, total exports etc; so it 
varies. But we get the information from 
various sources. 

Searches at the premises of Directors of  
Parle  Group of Companies 

*122. SHRI   HARVENDAR   SINGH 
HANSPAL SHRI   .   

K.  JAIN: 

Will the'Minister of FINANCE be pleased   
to state; 

(a) whether it is a fact that docu 
ments evidencing payment of a politi 
cal nature were seized recently as a 
result of searches made at the pre 
mises of directors of the Parle Group 
of Companies; 

(b) if so, what are the dates on 
which the above searches were made 
and what are the names of authorities 
who conducted the raids; and 

(c) whether it has been established 
as to whom the payments were made 
individually giving out the names of 
the Directors of the Parle Group of 
Companies involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA5; (a) to (c) The 
Enforcement Directorate searched the 
premises of M;s. Bisleri (India) Pvt. Ltd., 
Bombay and its Directors, Dr. C. Rossi and 
S|Shri Ramesh J. Chauhan, Prakash J. 
Chauhan and H. M. Golwala and some other 
connected premises in November. 1977. 

The CBI searched the premises of M|s. 
Bisleri (India) Pvt. Ltd., Bombay and S5Shri 
Ramesh J. Chauhan, Prakash J. Chauhan and 
H. M. Golwala and some other connected 
premises in April, 1980. The CBI also 
searched the premises of Dr. Rossi and some 
other connected premises in November, 1980. 

fine question was asked on the floor of the 
House by Shri Harvendar Singh Hanspal. 
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However, no documents evidencing 
payment of a political nature were seized 
during the searches. 

SHRI HARVENDAR SINGH HANS-
PAL: Sir, I would uke to know as to how 
many searches have been made of the house 
of the Managing Director, Mr. Chauhan and 
also if such searches have been made of other 
houses as' well who are dealing in such 
things. 

SHRI SAWAI SiNGH SISODIA: Sir, as 
far as the Parle group of companies is 
concerned, many many questions have been 
put and replied to in both the Houses and the 
information piaced before the House by the 
concerned Ministries. 

SHRI ARVINL) GANESH KUL-KARNI: 
Unless you allow Coca-Cola, who will agree 
with you? 

SHRI SAWAI SINGH SISODIA; I think ft 
will be better if we do not enter into details 
because much has been discussed in this 
House. 

MR. CHAIRMAN:   I know. 

SHRI SAWAI SINGH SISODIA: Even 
then, it is my duty to place the information 
which I possess, as has been asked by the 
hon. Member. Sir, I have, in my original 
reply, given this information about searches 
of the premises of Mr. Chauhan and the other 
directors also. If the hon. Member desires, I 
can repeat the reply which I have already 
given. 

SHRI HARVENDAR SINGH HANS-
PAL: If such searches have been made of 
other houses as well... (Interruptions) 

MR. CHAIRMAN: His second question is 
coming. 

SHRI HAIWENDAR SINGH HANS- 
^PAL:   I asked if such searches have 
been  made of other business houses 
as well. •   ' 

SHRI SAWAI SINGH SISODIA: Sir, the 
question is very wide and it is not specific. 
How can I say, just now,  how many  
searches have been 

made    of    other    houses?    It is n'.-t possible. 
(Interruptions) 

 
SHRI PILOO   MODY:   Kindly  ask him also 

tw spell  corruption,  Sir. 

 

SHRI""FlLOO MODY:  In English e> in 
Hindi.    (Interruptions) 
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SHRI PILOO MODY:   Not    neces-
sary. .. (Interruptions) 

 

MR. CHAIRMAN; Let us get on. 

 
SHRI PILOO MODY:  Sir, the lady 

needs your protection. 

 

SHRI ARVIND GANESH KUL-
KARNI; Sir, what is the use 0f that 
sentence to him? 
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On 5th April, 1980, against Messrs 
Bisleri India (Private) Ltd. and its two 
Directors, namely, Shri Ramesh Chauhan 
and Shri H. M. Golewala, under section 
122B, IPC, read with section 420 and 
section 22, and so on, two cases were 
registered. The investigation went on and 
after completing their investigation the 
Central Bureau of Investigation sent their 
investigation report which was received 
by the Director of Enforcement on 7-4-
1981. After perusal of the same case, it 
was considered by the Enforcement 
Directorate and after that the Deputy 
Director Enforcement, Bombay 
completed the formalities and returned 
the complaint to the Office of the Central 
Bureau of Investigation. The Central 
Bureau of Investigation has since filed 
the same in the court of Bombay on 16-4-
1981. The case is thus pending trial. The 
second case is relating to Shri Ramesh 
chauhan as Director of Messrs Parle 
Bottling Company and it imported three 
bottle filling machines in 1969 and a case 
was registered under the Import and 
Export Acts—violation of these Acts— 
and after completing the investigation the 
complaint hag been filed against 

the accused persons in the Court oi 
the Additional Chief Metropolitan 
Magistrate, Bombay on 15th Novem 
ber, 1980.
 

; 

misappropriation of finances and other; 
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(Interruptions,) It has alreadyy been 
burnt at the ghat. It is coming again in 
the House. We want to again put it 
down. 

 
"It is a fact that we searched, we 

raided the premises ai Bisleri Company 
and recovered certain documents. We 
recovered a letter written by Dr. Rossi, 
Managing Director, to somebody in a 
foreign country and we got it 
translated, where it has been mentioned 
that prior to March, 1977 a deal was 
being struck for the import of 3,000 
tonnes of fibre from that country and 
an amount of Rs. 8 lakhs was to  be     
credited  in    some bank  in 
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Hong Kong. And there is a mention about 
it that it was decided at the political level, 
and the money was supposedly for Mrs. 
Indira Gandhi. I never wanted to take 
advantage of the situation and I was 
avoiding a reply to the question. The matter 
is under investigation. I am not one who 
will reply in a political way, but because 
you are very much insisting, I said the 
reply will be very uncomfortable and 1 
replied." 
SHRI ARVIND GANESH KUL-KARNI: 

You are responsible for that. Your party 
Members were responsible for that.  
(Interruptions) 

SHRI PILOO MODY: Mr. Chairman, Sir, 
in my understanding this is called corruption. 
(Interruptions) In my understanding this is 
called corruption.  (Interruptions) 

SHRI ARVIND GANESH KUL-KARNI: 
Don't encourage strch people. (Interruptions) 
Mr. Kalpnath Rai was there. He did the same 
thing. (Interruptions) Here is another •friend; 
he is doing the same thing. This is a domestic 
feud being brought into this House. It has to 
be condemned. This is a domestic feud that is 
going on. (Interruptions) 

SHRI PILOO MODY: This is what I 
consider corruption. 

MR. CHAIRMAN: When was this 
question answered? 

SHRI PILOO   MODY:   This  is  not going 
to cover up corruption. (Interruptions) 

SHRIMATI SAROJ KHAPARDE: I am 
not covering up corruption. (Interruptions) 

 
He has accepted that he has net failed in 
corruption.  (Interruptions) 

MR. CHAIRMAN. Mr. Nigam, when was 
this question answered? 

 

MR.    CHAIRMAN:  When was this 
question answered? 

 
MR, CHAIRMAN:  Just a minute. I 

was making enquiries. ............... -., 
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SHRI PILOO MODY: Pranab, Kindly  
inform them.   (Interuptions) 

MR.     CHAIRMAN:     The    Minister 
will take care of himself. (Interruptions) 

SHRI ARVIND GANESH KUL-
KARNI: Mr. Jain is making the same 
mistake. Mr. Kalpnath Rai made the 
same mistake. Don't dp^ it. This is a 
domestic feud. Don't bring it here. 
(Interruptions) 

 
SHRI PILOO MODY: Mr. Jain wants 

to be the Minister and reply on his 
behalf. (Interruptions) Saroj also wants 
to be a Minister. 

 

 
MR. CHAIRMAN: What were you 

reading? 

SHRI LADLi MOHAN NIGAM: 
From the debate, from the reply given by 
the Finance Minister on the 8th May, 
1979 in this House itself. As I told you, 
the question was ptt by Mr. Kalpnath 
Rai. 

 
SHRI   PILOO MODY:   Here   is   a 

paragon of truth. 
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MR. CHAIRMAN: Now, please listen 
to the Minister. 

 

 
MR CHAIRMAN: I entirely agree 

with you that the Minister, when he 
replies, hasn't got all the information on 
all the questions that have been asked. 
Now, Mr. Nigam, if you want, ask a 
separate question on that. 

SHRI PILOO MODY: No, Sir. T will 
read the question to you.    It says: 

"Whether it is a fact that documents 
evidencing payment of a political 
nature were seized recently as a result 
of searches made at the premises of 
directors of the Parle  Group  of   
companies." 

MR. CHAIRMAN: What do you call 
'recently'? 

SHRI PILOO MODY:  What do you . 
call 'recently'? 
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MR. CHAIRMAN: Why didn't he say 
'1979'? 

SHRI PILOO MODY; If what happened 
six months ago; is recent, or i'f what happend. 
. . 

MR, CHAIRMAN: The question pertains 
to what period of time. 

SHRI PILOO MODY: Ask the Minister 
when the last seizure was made. And if the 
ruling you have just given is correct, then 
under the same ruling this question should be 
ruled out, because, I am sure, the seizure 
wasn't made yesterday nor was it made last 
month , . , 

MR. CHAIRMAN.   I don't know. 

SHRI PLOO MODY; Therefore, find out. 
In other words, if the relevance of the 
question is corrept when asked by Mr. Jain 
then, the relevance of the question must be 
the same when asked by Mr. Nigam. 

 
MR. CHAIRMAN; please sit down-I do 

not think that the hon. Members should take 
on themselves to supplement the Minister. 

He can take care of him and if there is any 
impropriety I am here to stop it. It is not f°r 
everybody from this side or that side to butt 
in and try to -run the House. The House will 
be run by me, and  not by others here. 

SHRI SAWAISINGH SISODIA; I 
understand that in the light of your ruling on 
this supplementary nothing will go on record, 
and [f it is a fact... (Interruptions). 

SHRI PILOO MODY: If you want to be a 
Minister behave like a Minister. 

SHRI A. P. SHARMA: "Why are you 
saying like this? 

SHRI PILOO MODY.- During the Janata 
rule when you used to get up we never 
objected to it. 

MR. CHAIRMAN^ Mr. Pillo Moriy, do 
not please reminisce upon your good old 
days. 

SHRI PILOO MODY; I do not consider 
them my good old days. I want to make this 
correction. What I said was that Ministers 
should not behave like that. If he wants to be-
have like that, let him come and sit here. 

SHRI A. P. SHARMA: There is a limit to 
this. 

SHRi PILOO MODY: From this seat he 
used to get up every two minutes. We from 
the other side then never objected to it. 

MR. CHAIRMAN; You might have 
behaved very well then, possibly not now. 

SHRI PILOO MODY: My health may 
vary; but my behaviour does not. 

MR. CHAIRMAN; I am gMng a ruling . . 
. 

SHRT ARVNID GANESH KUL-KARNI: 
Before that, I want to make one submission. 
Please listen to me for one moment. I am not 
questioning your ruling. I am on a point of 
order... 

MR. CHAIRMAN: Mr. Pilop Mody. order 
during Question Hour. 

SHRI PILOO MODY: Points of order are 
not allowed and rulings are also  not 
allowed... (Interruptions). 

MR. CHAIRMAN; I now stand up. 
Nothing is to be recorded any more. This sort 
of thing will not go on. 

MR. CHAIRMAN;  Please sit down.
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SHR: ARVNID GANESH KUL-KARNI: 
You had allowed me to speak... 

MR. CHAIRMAN: Nothing is going on 
record. I think the decorum and order of the 
House desire that I rule out everything now. 
We pass on to question No. 123. 

SHRI SAWAISINGH SISODIA: One 
submission. 

SHRI PILOO MODY; We have already 
passed on to the next question. 

SHRI SAWAISINGH SISODIA: Please 
wait. I submit that keeping in view your 
ruling, the supplementary put by Mr. Nigam 
should not go on record. 

SHRI PILOO MODY: That is not 
acceptable to us at all. Charges cannot be 
thrown 0nly one way. Anything that he said 
will go on record. 

MR. CHAIRMAN; The point is, if Mr. 
Nigam had said something on his own, I 
would have completely removed it from the 
record. What he said was a reply to an earlier 
question. He was reading out an answer. May 
be it was irrelevant to the question. But he 
had a right to read an earlier reply by a 
Minister. 1" can only rule it out as not being 
relevant. I do not think i can say that it shall 
not  go On record. 

* * * 

MR. CHAIRMAN; I have now passed <.n 
to the next question. 

* * * * 

* * * * 

MR. CHAIRMAN: Mr. Sisodia, I ruled 
that the question was Irrelevant to the 
question which was tabled by Mr. Jain. The 
answer that was   read  was   not  from  his  
speech, 

but from a reply given earlier by a Minister, 
may be of a different party, may ba of a 
different colour and rnay be of a different 
belonging. 

* * * 
* » * 

MR. CHAIRMAN: But I cannot rule out 
what he has read out. But you need not reply 
any further and we are passing on to Question 
No. 123. (Interruptions). 

* * » 
* * ■» 

SHRI J. K. JAIN: Sir, please ask Mr. Mody 
to sit down. (Interruptions) S'r, you are 
asking the Minister to sit down. You please 
ask Mr. Mody to sit down.   (Interruptions). 

MR. CHAIRMAN:   Please sit down. 

SHRI SADASHIV BAGAITKAR: Sir, I 
would like to know what your ruling is.  
(Interruptions). 

MR. CHAIRMAN: Mr. Mody, do not turn 
your back on me. (Interruptions). 

SHRI PILOO MODY: No offence is 
meant, Sir. 

MR.  CHAIRMAN:   I  know. 
SHRI PILOO MODY: Sir, I cannot talk to 

the Members on this side if I look at you at 
the same time. There aie certain physical 
disabilities, you sea. One of them is that the 
eyes are located on one side of my body only. 
(fcAzrruptions). 

SHRI ARVIND GANESH KUL-KARNI: 
Sir, what is the use of talking like this?     
(Interruptions). 

MR. CHAIRMAN: Mr. Mody, please sit 
down. I think fhe matter is over now. We 
are-going to Question No. 123. 

SHRI SAWAISINGH SISODIA: Sir, only 
one submission I want to make.   
(Interruptions). 

•Expvnged    as    ordered    by    the Chair. 
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SHRI PILOO MODY: There is no 
question of his replying, Sir. 

SHRI J. K. JAIN: Sir, you must hear  the  
Minister.   (Interruptions). 

SHRI SAWAISINGH SISODIA: One 
minute, Sir. I am very much thankful to the 
honourable Chairman. .. (/ntermtptions). 

SHRI PILOO     MODY:   I am very sorry,   
Sir.  We cannot  deviate    from this procedure 
at all.   (Interruptions) Sir, we cannot deviate 
from this procedure at all. 

* * * 
* * * 

MR. CHAIRMAN: Mr. Sisodia, you will 
realise that I cannot, from this Chair, rule on 
the relevance of a question unless I have 
heard the question. Having heard the question 
and having found it irrelevant, I have ruled it 
out and you need not reply-But I cannot say 
that the question should n°t go on record. 
There is no rule under which an irrelevant 
question cannot be allowed to go on record. 

* * * 

* * * 

(Interruptions) 

SHRI ARVIND GENESH KUL-KARNI: 
You are allowing him to speak now, Sir. 
There is no procedure at all. You have given 
the ruling and he is speaking. You are al-
lowing it like this. What is the procedure 
here? I would like to know this.   
(Interruptions). 

SHRI N. K. P. SALVE: Sir, I am on a 
point of order. 

SHRI ARVIND GANESH KUL-KARNI: 
What is the use of your ruling if they go on 
speaking? 

SHRI PILOO MODY: Sir, I can tell you 
that if this sort of behaviour continues, then 
Parliament itself will become irrelevant.    
Therefore,      Sir, 

kindly  be  firm  and  move  on to  the next 
question.   (Interruptions). 

SHRI N. K. P. SALVE: Sir, my 
submission is that you cannot have an 
irrelevant question... 

SHRI ARVIND GANESH KUL-KARNI: 
Sir, if you are allowing him, then you will 
have to allow me also. (Interruptions). 

SHRI N. K. P. SALVE: Sir, I am on a point 
of order. (Interruptions). Sir, I am on a point 
of procedure. Sir, if you find a question is 
irrelevant, you cannot say that it cannot be 
replied to by the Minister because this is the 
only opportunitq. (Interruptions). 

* » « • 

* * » • 
* * * • 

MR. CHAIRMAN: I have already ruled 
that the question was irrelevant. I have also... 
(Interruptions) I have also ruled that once a 
question is put, unless it comes within the rule 
of expunction, it cannot be expunged. 
(Interruptions) Now, if there is any rule being 
pointed out to me, I certainly must hear.   
(Interruptions). 

* * * » 
* * * * 

MR. CHAIRMAN: I think, I will rule all 
this discussion after my ruling that the 
question was irrelevant, entirely out of record.  
(Interruptions) 

SHRI PILOO MODY: What is this ruling? 
MR. CHAIRMAN: I want the Reporters to 

put before me the text of everything that has 
happened after my ruling that the 
supplemenary was irrelevant. 

SHRI SAWAI SINGH SISODIA: What 
about the document? .. . (Interruptions) No 
such incriminating document was  seized..   
(hiterrrwptions) 

MR. CHAIRMAN: That has not been 
removed.    That is there already. 

♦Expunged as ordered by the Chair. 
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(Interruptions) That is why I asked Mr. Jain: 
Have you read the last sentence of the reply? 
But you all objected that I should not remind 
him... (Interruptions) 

SHRI PILOO MODY: He said: I can't read 
on my own; it will have to be read out... 
(Interruptions) 

MR. CHAIRMAN: This goes on in-
termittently. I do not think there is much time  
left.    Question No.   123. 

SHRIMATI PURABI MUKHOPA-
DHYAY:   Sir,... 

MR. CHAIRMAN: Not even one word of 
what the hon. Member says should be 
recorded.    Please sit down. 

(SHRIMATI PURABI MUKHOPA-
DHYAY continued to speak). 
MR.  CHAIRMAN:   Reporters, nothing is to 
be recorded. 

Tax Exasion by Sikand Company 
*123. SHRI  PRAKASH  MEHRO-TRA:t 

SHRI DINESH GOSWAMI: 
Will the Minister of FINANCE be pleased 

to state: 
(a) whether his attention has been invited 

to an article which appeared in the weekly 
"Blitz" dated the 21st March, 1981, under the 
heading 'Sikand Empire built on fraud and tax 
evasion'; 

(b) if the answer to part (a) above be in 
the affirmative, whether it is a fact that the 
Sikand Construction (Projects) Company has 
evaded tax to the tune of lakhs of rupees, if 
so, what are the details thereof; and 

(c) what action is proposed to be taken by 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) Yes, Sir. 

fThe question was actually asked on the 
floor of the House by Shri Prakash Mehrotra. 

(b) and (c) The Income-tax Department 
carried out a search in the case of M/s. Sikand 
Construction (Projects) Company, 7A, 
Barakhamba Road, New Delhi under section 
132 of the Income-tax Act, 1961 on 24th 
January, 1981. During the course of the 
search prima facie unaccounted jewellery of 
the approximate value of Rs. 1,14,825/- were 
seized. In addition books of account and 
incriminating documents showing tax evasion 
were also seized. A preliminary examination 
of seized documents indicate substantial tax 
evasion by this group of cases. The extent of 
concealment and other details will be known 
only after the assessments are made. The 
matter is still under investigation and action is 
being taken against the evaders   as  provided   
for  in   law. 

 
1. Sikand Construction   (Projects) Co. 

2. Sikand Plastic Industries 
3. Siknad  Construction  Cdmpany 
4. New      Everest       Construction 

Company 
5. Alpha Trading Company 
6. Siknad     Construction       (Pvt.) Ltd. 
7. Sikand Polypack   (Pvt.)   Ltd. 
8. Doon Realtors   (Pvt.)   Ltd. 
9. Mathur      Marketing     Consultants. 

These are the names of the    companies.   
Regarding the second part of 


